4365 JYAISTHA 22, 1800 (SAKA) Ruling re. Non- 4366
supply of CBI report to
Orissa Govs.
1814 hrs, accordance with the provi-

PAPERS LAID ON THE TABLE

STATEMENT GIVING REASONS FOR IMME-
DIATE LEGISLATION BY PaissronTs
ORDINANCE,

The Minister of Externa] Affalrs
(8hri M. C. Chagia): I beg to lay
on the Table a copy of the explana-
tory statement giving reasons for
immediate legislation by the Pass-
parts Ordinance, 1987, under rule 71
(1) of the Rules of Procedure and
Conduct of Business in Lok Sabha.
[Placed on the Table, See No. LT-
599/67).
AGREEMENTS ENTERED INTO BY INDIAM

Rermizmizg Lo, (Now Inpianw On

CORPORATION LaD.) IN CONNECTION

WITH HALDIA-BARAUNI-KANFUR PIFE-

LINE,

The Minister of State in the
Ministry of Petroleum and Chemicals
and of Planning and Social Welfare
(8hrl Eaghuramaish): I beg to lay
on the Table in pursunace of an
given by the Minister

of Planning, Petroleum and Chemi-
cals and Social Welfare on the Ist
June, 1967, while answering supple-
mentaries on Starred Questions
Nos. 211 and 212, a copy each of the
following Agreement Contracts en-
tered intp by the Indian Refineries
Limited (now Indian Oil Corporation
Limited) in connection with construc-
tion of Haldia-Barauni-Kanpur pipe-
line:— T
(1) Agreement with SNAM Pro-

getti,

(2) Contract with SNAM Saipem,
(3) Contract with Bechtel Asian
Corporation

(8) Comtract with Bechtel Inter-
national Limited

{Placed in Library,
800/67.]

See No. LT-

MESSAGE FROM RAJYA SARHA
Secretary: Sir, T have to report the

Procedure and Conduct of Busi-
ness in the Rajya Sabha, I am
directed to enclose g of the
Passports Bill, 1967, hae
been by the Rajya Babha
at its sitting held on the 8th June,

On the 8th June, 1967, after the
Home Minister had made a statement
in response to a Calling-Attention.

available to the Orissa Government
the CBI report on Shri Biju Patnaik,
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